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Compliance -teport for the orders of the Hon’ble NGT during its hearing on 21.10.2019 in
respect of OA No. 125/2017 in line with the report of NGT Committee headed by Hon’ble
Justice Sri N. Santhosh Hegde Dated 20.09.2019

The Bruhat Bengaluru MahanagaraPalike is submitting its compliance to the order of the Hon’ble
National Green Tribunal (NGT) in its order dated 21.10.2019 with the status of work as on 15.11.2019 is
submitted as under. Also these cdmplianceS' are in respect of the final report submitted by the Committee
headed by Hon’ble Justice Sri. N. Santhosh Hegde on 20.09.2019. The recommendations of the committee
with respect to the activities of BBMP in regards to Bellandur, Varthur and Agara lakes have been indicated
in Annexure-6 appended to the committee feport.

Based on the above' recomméhdationé_and in line with the action Plan submitted to the committee
on30.07.2019, BBMP has taken steps to comply with the requirements as detailed below.

Recommendations/ | Particular of the
suggestions/ views -of  works with | Status of

sl Direction/ order No. the Committee headed | completion dates| the work/

Nc; 19 (1)and 19 (2) of |by Hon’ble Justice | as per the | action as Remarks of BBMP

NGT " | N.Sathosh Hedge in its | committee report on

report. ; ; dated 15.11.2019
dated :20.09.2019 :20.09.2019 | _

1. | 19(4) No further It is recommended that | Maintenance of Ongoing The concretization of SWD is avoided

channelization and
concretization of
Rajakaluves.

no further narrowing and
concretization of Raja
Kaluves_

to -ensure the hydrologic
function’ of . natural
drains (percolation  of
water, remediation, etc.)
NGT may kindly issue

(storm water
‘| drains) should be allowed

Storm water drain

in all Big Rajakaluves having width
more than 4.00 mtrs. However, due
to development/construction of
buildings by side of Rajakaluves, the
retaining walls are unable to
withstand the exterior pressure. At
these points after technical
verification ‘U’ shaped drain is being
constructed,  with intermediate
pervious section / holes in the form

orders in this regards.




 NGT may kindly issue

orders in this regards.

constructed, = with intermediate
pervious section / holes in the form

{of circular openings for enabling

recharge of ground water. where
width of the land available for

Rajakaluve is less than 4.0 m

Channelization of Storm water drain
1s being avoided in the outskirts of |-
the city and natural flow of the

Rajakaluves is allowed, especially the

downstream flow of Vrushabhavathi
Valley, Challaghatta Valley, Hebbal.
Valley and Kormangala Valley.

6 (a). The authorities
.| must conduct a survey
in the buffer zone of
the lake to identify the
encroachments and
appropriate exercise
should be undertaken
to remove them.

In spite of directions no

survey of 30 meter buffer |-

zone around the lakes
have been done and also
not marked on the
ground. Hence, the
extent of encroachment
for the prohibited

| activities/work

/structure could not be
assessed in the buffer
zones of all lakes. The
NGT may kindly take
note of it and issue
order to BBMP and
Revenue Department to
complete the work in

| three months and report

compliance.

. Survéy of -

Buffer zone
around the
lakes 30
meters along
the Lake
Boundary
and
maintenance
of the same
in the three
lakes.

. Removing of
encroachme |

nt around
the lake and
maintenance
of trees and
plants.

BBMP has
requested
the
Commission
er Survey
settlement
and Survey
Record to
demark the
Buffer zone

As per the direetions of Hon’ble NGT )
and in -resporise to request ofThe
Chief Engineer lake Division Bruhat

Bengaluru Mahanagara Palike
{Enclosed as Annexure 1)for
conducting survey of Bellandur,

Varthur, Agara Lakes for demarcation
of Buffer zones and also to identify
the encroachments within the buffer
zone area, The Joint Director, Survey
Settlements and Survey Records vide
in his letter dated 21.11.2019 has
submitted a detailed map prepared in
co-ordination with Karnataka State
Remote Sensing Application Centre(
KSRSAC) demarking the lake
boundary and 30m buffer zone from
the lake boundary along with details
of the structure within the 30m of
buffer zone. The letter dated

121.11.2019 of The Joint Director,




LIt may kindly be noted

Court vide dated
18.06.2019 in

| WP.38401/2014 = have

directed to State
Government to survey
storm water drains and
then follow up of eviction
of encroachments. The
outcome of the survey to
be carried out by the
Commissioner of survey
settlement and land
records may be taken as
final and all
encroachments  should
be removed by BBMP/
Revenue Department in
time bound manner.

that the Hon’ble High |

Survey Settlements and Survey
Records ,is{ enclosed as Annexure
2),Details of encroachments of
structure within 30m buffer zone

{Satellite image by. KSRSAC) with

regard to Bellandur and Varthur':
lakes i1s enclosed as Annexure3.,4
and map is enclosed as Annexure

| 5,6.

|As per the Hon’ble High Court:

direction WP.38401/2014dated -
18.06.2019. The Storm Water:
Division BBMP has  identified

| 2626encroachments on Storm Water

Drain and 1409 Numbers of
encroachments have been removed as

{on 15-11-2019.




| The Committee vide its
meeting dated.

09.05.2019 _ ~ has
requested the BBMP
Authorities to inspect
and give report as regard
the encroachment at
storm water drain No. K-
200 at chains 700

fiowing in = between |

survey - No.6 of
Jakkasandra and survey

. | No.38 of Agara villages. |
| On perusal of the survey-|

report  submitted = by
them, it is noted that
there is encroachment by
utilizing the storm water
drain area for the
construction of mud road
of a width of 40 feet out

lof 118.75 feet of total

width. The NGT may
kindly take note of it and
may request to Chief
Secretary, State of
Karnataka for enquiry/
investigation in the
matter and to take
necessary action to
remove the
encroachments.

With regard. to the
encroachment at  Kormangala
Valley No.K-200 originating from
NIMHANS. and flowing = towards

‘Suddaguntepalya, ~ Tavarekere,

Maruthi Layout, Silk Board Junction,
HSR Layout and connecting Agara
Lake later leading to Sarjapura road
connecting Kormangala Valley No.K-
100 at Bellandur Lake ¥’ Junction.

The Storm Water Drain No. k-
200 at chainage 7000 is flowing in- |
between Survey No.6 of Jakkasandra
Village and Sy No.38 of Agara Village.

1. As per the Survey records
the total width of the drain
at that point is 36.20 mtrs
(118.75 feet).

2. Out of 118.75 ft width of
SWD 40 ft is being utilized
as vconnecting road to
BWSSB and KPTCL service
sub stations. {The said
width is a Kaccha Road)

3. The 40ft road connecting
BWSSB and KPTCL offices is
also utilized by M/s.
Adwaith Ventures
Residential Apartment for
connecting their property by
construction of a Bndge
over Drain vide approval by




Shifting of residents of |
Ambedkar - Colony of
BelurNagasandra '
Sy.No.58/1, 58/2, 58/4,
58/5 and 58/6 at
Challaghatta. R

Out of 220 huts 140
beneficiaries would be
shifted in the first
instaliment. The
remaining 80 member’s
would be evicted as per
the court order. '

Shifting of

Ambedkar slum

the Standing Committee for
Town  Planning ‘and
"~ "Development, BBMP.

Bangalore 'Developr'nent Authority to
submit the action taken report.




7. {a) The Commission
recommends that
CCTVs  should be
installed at appropriate
locations for ensuring
that nog C&D waste is
dumped in the buffer
zone area of the lake.

No . CCTVs and watch
towers have been
installed around the
Varthur  lake. @ More
numbers of CCTV and

‘watch towers is required

to be installed at

Bellandur lake also. The | .
dumping of C  &D|

wastage is being reported
by locals at Varthur lake.
The NGT may kindly take
note of it and direct the
BBMP to install the
CCTVs around Varthur
lake within two months.
It has been reported
(with photographs) that
some of the CCTV poles
installed around
Bellandur lake have

fallen during  heavy |

wind/ miscreants for
reasons of poor quality of
works. The BBMP should

take necessary measures |

to protect the CCTVs.

Installation and
maintenance of
Street lights,
CCTV cameras
and control room
around the Lake.

| A's-.regérds t(-)‘-Behll'a-ndlur.Léke BBMP

has installed 54 No. of 360 degree

| CCTV cameras and 200 No. LED

street lights at appropriate locations

.| of lake boundary to ensure that no
- | C&D waste is dumped and to

monitor the  construction in Buffer

zone area. .

| The work of erecting 4 No of Watch

tower in Bellandur lake area is in
progress, the expected date of
completion of Watch Tower will be
31st January 2020

The BBMP is spending
Rs198.00Lakhs to install CCTV,
Street Light and Watch Towers at
Bellandur lake.

As regard to Varthur lake BBMP is
installing 54 No’s 360 degree wireless
cameras and 200 No’s LED street
lights at the cost of 198 lakhs from
15/11/19. «
So far 20 CCTV cameras and 85 LED
street lights have been installed and
balance works are in progress.

BBMP is proposed to erect 4 No’s of




Watch Towers in Varthur Lake area ,
the date of completion of installation

of street lights, cameras and watch

towers will be 15/02/2020.

"7 (b) Security Guards
should be deployed at
‘the most vulnerable
locations to keep

- 4vigilance . on  illegal

dumping of debris and

to prevent
| encroachment
-| activities.
R
- /,/ :

'No marshals/ watchman

have been deploved at
Varthur lake despite the
committee’s  suggestion

to deploy them  with|

immediate effect. The
illegal dumping in the
buffer zone has been
reported. The NGT may
kindly take a -note of it

and direct the BBMP to

deploy the marshals
within one month.

Removing of
encroachments
unauthorized
construction and
prevention of

illegal dumping of -

C&D waste.

(i) Physical Guarding of lake and
buffer zone at Bellandur and
Agara Lake (Presently
under the custody of
Karnataka . Forest
Department ') has been
done by deploying 21:
Marshals on 24 hours,
duties. Exclusive Mahindra
Bolero -Jeep ~-has. ‘been
provided  for effective
patrolling of Lake Boundary. |
The Marshals were deployed
with effect from 01 Mar
2018. The C&D Waste/Solid
wastedumping has been
controlled after physical
surveillance by marshals at
Bellandur. The total
expenditure incurred SO
farto Marshallsover the past
19 months is
Rs.1,29,63,882/-

{i1) Physical Guarding of lake and
buffer zone at Varthur Lake
has been dene by deploying |
21 Marshalson 24 hours:
duties. The Marshals were
deployed with effect from




16Nov  2019.
Mahindra Bolero Jeep has
been provided for effective
patrolling of Lake Boundary.
The total expenditure of

Marshalls for 12 Months is

Rs.79, 54,463.00. the work

order of deployment of

Marshal at Varthur lake is
" enclosed as Annexure-7 -

Exclusive

E—

7 (c) In case anyone is
found to- be dumping
C&D waste or - debris
into the lake or its
buffer zone, a penalty
of Rs.5 Lakhs be
unposed for each
offence in terms of the
Order passed by this
Hon'ble

onl9.04.2017.

Tribunal |

The BBMP has booked
some cases against the

~dumpers of C &D waste

but the penalty .imposed
is not to the tune of Rs. 5
lakhs per offence.

As per solid waste
management ruled 2016,
the BBMP is supposed to
set up a functional C & D
waste  processing unit

| for scientific handing & |

Removing of
encroachments
unauthorized
construction and
prevention of
illegal dumping of
C&D waste.

September-

2020

Notice boards and sign boards have
been installed at important locations

| at Bellandur and Varthur lake area,

informing public about the pénalty of
Rs.5.00 Lakhs that will be imposed
for each offense of dumping C&D
waste or debris into the lake or its
buffer zone as per the directions of
Hon’ble National Green Tribunal.

A total of 9 cases of illegal dumping

by tractors, individuals, dumpers and
other groups have been capturcii st

Varthur, Total penalty levied so far is
7,03,200/-.

Most of the vehicles wused for
dumping are of a lesser value than
the 5 lakh penalty and in such
cases the recovery becomes
difficult and the vehicle gets
abandoned by owners .prosecuting
the owners for recovery of the




reuse of C&D waste
{(Debris) which is  not
done yet.

penalty and to Store such
abandoned vehicles requires space
and additional resources to pursue
such iegal claims.

‘At present one ’pri'vate' agency M/s

Rock Crvstals has established a 1000

MT capacity processing plant at

Chikkajala at his own . cost and

" | receives C&D waste.

The work order issued toM /S Rubble
Revival Private Ltd. on 11.11.2019 to
Design, Finance, Build, Operate, and

transfer 750 MTPD constructiori and.

demolition waste processing facility is
enciosed as Annexure-8.The plant is
expected to operate in Eight months
time, with this combined capacity
would be 1750 Tonnes Per Day.

8. No new facility or
expansion of existing
facility, whether for
commercial or non-
commercial purpose, to
be permitted within the

territorial  jurisdiction |
| of Municipal
Corporations of |

catchment area of the
lake, which generates

sewage, until the
commissioning of the
STPs except public

toilets.

As regard the para
8,9,10,11 of NGT order,
the principal secretary

Ecology and environment
and the Commissioner,
other
authorities
have been requested by
the committee to take
action as per the order of
Supreme
court dated: 05-03-2019
in civil appeal no. 5016

BBMP
concerned

and

the Hon’ble

of 2016.

Maintenance of
buffer zone and
Maintenance of
Lakes.

Maintenanc
e of Storm
Water
Drains

| vide

Based on the order of Hon’ble
Supreme <Court dated. 05-03-2019
with respect to Civili Appeal No.
5016/2016 and other
cases, Government of Karnataka vide
its letter No. UDD 536 Bembuswa

2017, Dated. 16-03-2019 issued
directions {o fellow the orders of the
Hon'ble Supreme Court

{Annexure -9)

As per the order of the Hon’ble
Supreme Court and directions of the
Government, Commissioner BBMP
Office Order No.

connected




9. No new facility or
expansion of existing
facility  within - 75
meters (buffer zone) of
Rajakaluves/SWDs to
be permitted. No fresh
| permission or sanction
ought to be given by
the . .- municipal
{ authorities to any
| projectt  or - facility
| within the buffer zone. .

[t 1s noted that the
Honble high court of
Karnataka is also
perusing this subject
matter and certain
interim_ directions have.
been issued in the order
dated:18-06-2019  and
the same were reviewed
on- 14-08-2019
38401/2014. The State
Government . may take
action accordingly. '

in WP.

Maintenance of

1 buffer zone and

Mamtenance of -
Lakes.

| 10. Structures,
| between 30-75 meters
| of Rajakaluves, which
have already been
| constructed prior to
107.05.2015 (Forward
Foundation Judgment)
| but are uninhabited,
not to be occupied
| without the prior
| permission  of  the
| Hon'ble Tribunal and
in any event not until
the commissioning of
|the STPs in orderto
{ prevent generation of
more sewage. o

Maintenance of
Storm water drain

Ongoing

activity

Addl.Dir/TP/PR/1084,/2018-19,

Dated. 19-03-2019 ordered to follow |
the buffer as per Zoning Regulation ‘

2015 i.e., 30.00 mts for the lakes,

50.00 mts 25.00 mits and 15.00 mts |

from the- Centre of Primary Drain,
Secondary Drain and Territory Drain
respectively while giving permissions

for Development / Re- development

{Annexure -10).

- As per the Govt. notification no.
FEE 316 EPC 2015, Bengaluru,
Dated.” 19:01.2016, all
Group Housmg projects / apartments

‘with 20 units and above or having a

total built up area of 2000 sq.mts, for
residential building, 2000 sq.mts of
Commercial building and 5000
sq.mts. of educational buildings,
developments are permitted only after
production of Consent for

Establishment from KSPCB and the
Occupancy Certificate is issued to:
occupy the buildings only after the |

installation of STP’s and duly
obtaining Consent for Operation of
STP’s from KSPCB {Annexure — 11)

¢ No new facility or expansion of
existing facility permitted within
the territorial jurisdiction of
Municipal Corporation of
catchment area of the lake until

residential-




11. Structures between
30-75 °  meters of

Rajakaluves, which are .
under construction, be
| restrained . ‘from

constructing ~ further |

without the prior
permission of the
Hon'ble Tribunal and
in any event not until
the . commissioning of
the STPs.

12. . Permission .-or
sanction or consent or
EC for structures
between 30-75 meters
of Rajakaluves where
construction was below
25% of the total built
up area as on
07.05.2015 Forward
Foundation Judgment)
be withdrawn. The
Hon’ble Tribunal may
issue appropriate
directions and orders
keeping in view the
interests of the buyers
who would eventually
suffer financial loss.

the commissioning of STPs as per
Govt. Notification No. FEE 316
EPC 2015, Bengaluru, Dated.
19.01.2016. | | |

e No new facility or  expansion- of

existing facility within the buffer
zone as per zoning regulations
2015 of rajakaluves / SWDs are
_permltted ' .

le Structures between 30 — 75 mts of |-

rajakaluves which have already
been  constructed prior to 07-05-|
2015 but are uninhabited, not
allowed to be occupied until. the
commissioning of STPs and]
production of consent for
operation of STPs from KSPCB.

e No structures are permitted to be |
constructed within the bulfer
zones of rajakaluves as per zoning
regulations2015.

10

16.Post removal of
waste from the “#lLake

| and™~ from .-~ the

The BBMP and BDA
should take the work as
suggested in Para 16 at

jakes and Storm

{ Maintenance of Ongoing
Storm water drain | activity
Maintenance of Ongoing
Storm water drain | activity
Disposal of silt Ongoing
removed from activity

A detailed project report is under
preparation to dispose off the silt
removed from Storm Water Drain and




Rajakaluves, the State

ought to prepare a

‘detailed -project report
with- respect to
| disposal of the same.

column 2 and should
finish the +task in 2
months from the
completion of works of

| desilting by the BDA. -
| It is suggested that if any

officer/official transfers/
retires as stated in
column S in this table

the ~ incumbent officer:

would be responsible -for
execution of works and

liable for Factions as if
.| his name is a part of the |

column 5. The names

stated in column S5 may.

be accepted.
If the

authorities (BBMP and
BDA) do not complete the
works and take more

time to complete the
work and take more time |

to complete; the Para
26(xi)and (xivjof the NGT

order dated 06.12.2018

may be invoked.

concerned’

Water Drain in
scientific manner.

‘requirement with

Lakes 1n a scientific manner in

abandoned quarries -as per Solid | -

Waste Management Rule 2016 so
that the quarry land is reclaimed and
also such reclaimed land can be later
used for afforestation and / or play
grounds or parks.

Identification of specific quarry out of
available quarries at Marenahalli, |
Bagalur, - Hullalliwill be decided in
respect of disposal - of -silt from
Bellandur and Varthur lake, keeping !
in mind the size of landfill|
minimum
transportation is - being - done " by | .
Bangalore Development Authority,
are part of the DPR.
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IN THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

NEW DELHI
\ : . OANo. 125 /2017
IN THE MATTER OF: -
COURT ON ITS OWN MOTION - APPLICANT
VERSUS
STATE OF KARNATAKA - | o RESPONDENT
AFFIDAVIT

I, BH ANILKUMAR aged 57 years, S/o. B.H. HANUMANTHA RAJU
Commissioner, Bruhat Bengaluru-Mahanagara Pallke (BBMP), N R Square,

Bengaluru-560002, Karnataka, do hereby solemnly affirm and state as

i

follows:-

) 1. That I am the Commissioner of BBMP and I am fully conversant with the

facts.of the case.

2. That I have tead and_undetst_ood the contents of the accompanying
status report filed by my department and I say that the facts
stated .there'ih are ttue and correct to.the best of my knowledge and
as per the record :maintained by department_ Counsel
which I believe to be true. |

3. That I have read and understood the contents of the Accompanying

status report and I say that the contents thereof are true and correct to

the best of my knowledge.

i
:

g
|

No of Cmrectidps N




e | | | 2196
4, That the Annexures Accompa_nying status -"fi‘eport filed with the:

application are true and correct copies of the originals,

DEPONENT

VERIFICATION:

I the depanent above named, do hereby verify and state on salemn

afﬁrmatlon that the contents of the paras 1 to 4 are true and correct
to best of my knowledge and 1 believe the 'same to be true and that

nothing material has been con.cealed therefr_om.

Verified by me at 84 on this day of czéth day of November,

- - /1

20 1 9 . . k . ('.:_.__”/ - : | lf___/ e

Identified by me " : - " - L A :
S | , o , R —2
| ' DEPONENT '

Advocate

SWORN T TOBEFORE N VE

[y
i

e

e P
G. DAYANANDA S !
"Advocate & Notary |
Govt. of india |
# 61, 2nd Floor, 7th Cross
' Malleshwaram
~ Bangalore - 560 003

No of Corrections IV

"\ : ' '°:
i 004

2 § NOV 2019




, “ BRUHAT BENGALURU MAHANAGARA PALIKE

¢ Office of the chief Engineer, lakes, BBMP, 3 floor, annex - -3building, Main BBMP office compound
Bengaluru v

£

No. CE/LAKES/PR/283/2019-20 . ) S Date:04.11.2019

To, *
The Jol Dnrector,
Department of land Survey and land Records

KRC\rcIe Bengaluru. -
Sir,

Sub: Request to conducf syrvey of Bellandur and Varthur lakes under the jurisdiction of Bengalury East
Taluk and demarcation of 30 m bufter zpnes from Lake Boundary Regarding.
Ref: Qrder of Hon'ble NGT dated 21.10.2019 in respect of application No. 125/2017.

With reference to the above subjéct As per the order daied 21.10.2019 of the Hon'ble NGT in
respect to application No. 125/2017, it is directed to remove structyre coming under 30m buffer zones
from lake boundary of Bellandur, Varthur and Agara lakes. .

In the order of Principle Bench of Hon'ble NGT dated 20.09.2019 It is mentioned as below.
8.6 (a) “The authorities to survey buffer zone around Bellandur Lake, Varthur Lake and Agara Lake to
identify the encroachment and appropriate exerclse should be under taken to remove them”
~Inview of the above

It is requested to direct the concerned to conduct survey of Bellandur Lake Varthux Lake and
Agara lake and mark the haundary of lake, the 30m buffer zane and ldentnfy the structure encrpached
within 30m buffer zone and cammuynicate the report to this offlce as this mformatmn/report is to submit '
Hon'ble NGT on 27/11/2019. -
. . |
Enc: NGT order dated 20.09.2019 - oo
‘ ’ S Yours faithfully, r

Chief Engineer :
‘Lakes, BBIVIP




A\

Government of Karnataka

2.19%

+ Office of the Commissioner

- Department of Survey,

- Settlements and land records

_K.R circle Bangalore 560001

No. 5&5/'1'1625/625/2019'

To,
The Chief Engineer
Lakes, BBMP
3" floor, Annex -3 building
Bengaluru

Sir,

o

Date: 21.11.2019-

Sub: - Demarcation of Buffer zones of Bellandur and Varthur lakes comes under Bengaluru

East Taluk- reg.

Ref: - Your office letter No. CE/Iakes/PR/283/2019 20, date 04 11. 2019

With reference to the above subject, under ref letter cited above. It is requested to
furnish the Report regarding Demarcation of Buffer zones of Bellandyr and Varthur lakes coming
under jurisdiction of Bengalury East Taluk as the same to be submitted: to National Green

Tribunal at the earliest.

Regarding the structures observed within the said lakes, the detailed map prepared in,co-
ordination with KSRSAC demarking the lake boundary and 30 mts-buffer zone . from Lake
Boundary have prepared along with details of structures thhm 30mtr Buffer zones from Lake
Boundary and some are enclosed for your information.

Enc: 1. Lake sketch -5 nos

2. Structures details of two lakes cames under 30m buffer zone -2 sheets
3. Lake maps of KSRSAC- 2 nos.

Yours fa,ithfﬁlly,

Sd/-
Joint Director
Land Records
(Enquiry and Investigation) .
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| De&anls of structures comes within 30m buffer zpne marked (satelhte

—

i nmage) by KSRSAC along Wlth Bell'andur Ia!(e.boundary
SNo. | Vlllage o . Sy.No.J‘ ) Partlal Structures Full Structures
1 Beluru 2 28 - : 6 -
2 Bellandur Amanikere | 1 1 a0 18
3 Cbbalure T 12 " ) a3 18
ot A WA TN N SN N

Details of structures as per Villagé map in inlet canal within the buffer

zone.
SL.No. [Vilage | Sy.No. | Inletcanal No. | -Partial Structyres | Full Structures
' as marked on |- - -
: _Map L '
1 - Belury 2 1 10 "Nl
' L 2 02, Nl
2 | Bellandur Amani kere 1 3 T . Nil
. ' 4 02 | 01
3 | Ibbalyry 12 5 NIl NIl
) 6 01 - Nl
. 7 01 - Nil
4 | Agara | 43 8 Nl | NIl
9 NIl - Nil
10, Nil Nil
11 NI Nil
12 0. - Nil
13 01 NIl

BBMP has to take Initiation to ldentlfy the structures commg wnthm the 30 Mtr buffer zones wnth
reference to the map prepared in co-ordination thh KSRSAC. o

C o Sd/-
- (C. N SRIDHAR)
~Joint Director Land Records
.. (Enquiry and Investigation)
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- Image ) by KSRSAC aIOJ wlth Varthur lake boundary
L, No. ﬁ | Village: Syl\io _ Partlal Structures Full _Structures
1 | Varthyr 319 | ,-19. e

Y

T

Detarls of structures as per Vlllage map in mlet canal within the buffer.

T

BB M e A e LUACE 22 S e a2

R LG )

one, .
sl, No. Village Sy.NoP. . Inlet canal No. as - | Details of
| . _ ,_marked St'rgc'tures_'_ '
1 Varthur 319 123 - | Structures not.
' ' _ex»istf

BBMP has to take initiation to identify the structures coming within the 30 Mtr buffer zones with

reference to the.map prepared in co-ordination wrth KSRSAC.
]

—
- Sd/-

(C. NSRIDHAR) .

- Joint Director Land Records

(Enquiry and Investigation)
|




Sy. No.1), Beluru(Sy. No.2), Villages, Beguru and Varthuru Hoblies,
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Map Showing Tank of Ibbaluru (Sy. No.i2), Agara{Sy. No.43) and Belanduru Amanik
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| BRUHAT BENGALURU MAHANAGARA PALIKE _
AiS’E EXECUTIVE ENGINEER OFFICE, MAHADEVAPURA DIVISION BANGALOPE 550048

N d

NO\BBMP/AEE(SWM)/M D/PR/19/2019 20 - R ~ Date:16-11-2019

To, L
Karnataka Ex-Servicemen’s Welfare Society (R)-

Bangalare

WORK ORDER

T e———

SUB: Deployment of Marshals around Varthur Lake in Ward 149 Varthur

Ref: Approval by honorable Commissioner BBMP wde flle no EE(P.C-
5&SWM)/PR 95/20189«2019 Parano 37 dt: 11/1 1/2019
***** .
With respect to the above subject and referéhcé in-order to monitor and
- caontrol unauthorized dumping. of Garbage & C&D.waste around Varthur Lake,

orders has been issued to Appoint. Marshals, - - ' :

You are hereby instructed to Appomt 6 Marshals per shift in 3 shlfts
(including Night Shift), Total 18 Marshals, 1 Chief Marshal and 3 Drivers. ThIS work
order will be put into effect from 16-11- 2019 for a perlod of 1 year.

RN

Asst. Executive Enginaer'(SWM)
Mahadevapura Division

Copy to:

1. Joint Commissioner BBMP Mahadevapura Division.

2. Chief Engineer (lakes).

3. Chief Engineer BBMP Mahadevapura Division.

4. Superintendent Engmeer BBMP Mahadevapura Dwnsnon




ﬂNNU’\_VWt (¥

\Y\(é EE2/SWM1/

3

WOro1/201920 L

Oesion. F‘i'ha:ﬁc‘?'.; Build, Operate-§ Transfer 750 MTPR Cor on'and’
Demolition waste processing, fagility operation & maintenance for 20—
' | Hobli, Bengalury East Taluk, ‘Bengaluru- - - .

777 years ‘at Kennur, Biderahal
<y (Abended-Quarry.area).;
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! . Government of Karnataka, .
No. NaAaE 536 BemBhuSwa 2017

Karnataka Government Secretariat,

\\ R Vikasa Soudha, 4" Floor, _
A - ,. " Bengaluru, Dated: 16.03.2019.
brom: e

Addl. Chief Secretary to Government,
Urban Development Department
Vikasa Soudha,

Bengaluru.

To,

1) The Commissioner, Benga uru Devclopment Authorlty
2) The Commlssmner Bruhat Bengaluru Mahanagala Pahke Bengalur 0.

Sirs, | IR
Sub: Regarding the Civil Appeal No. 5016/2016‘aq:d '
other conngcted cases filed before the I-Ion ble : o
Supreme Court. :

| : LT | o

With reference to the abO\./e subject, the copy 6f .t_he order dated
05.03.2019 p;clssed' by the Hon’ble Supreme Court in Civil Appeal No.
5016/2016 and other connected cases. In the ‘said Judgmcnt the ( ml
Appeal No. 5016/2016 and 8002- ()3/70 6 have been dlsmlbb(,d and- lhc
direction issued by the Hon’ble National Creen Tribunal B()urdl in
Original Suit No. 222/2014 dated 04.05.2016-'11as cancellgéd except the .
Respondent-9 & 10.  Thewefore, I have been directc.d_tc} send ‘the
Judgment of the Hon'ble Supreme Court along .Witlll this letter for lz‘uﬂ.l‘)ex'

action.

Yours faithfully,
| - Sdl-
(K.S. JAGADEESHAREDDY)
Under Secretary to Government,
Utban Development Dept.
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. | EMBLEM:
BRUHAT BENGALURU MAHANAGARA PALIKF
Office of the Commissioner, Narasunhaxajd Square, Bengalmu 560 0

A\

“No.HeNINaYo/PR/108412018-19 - .Dat-ed':j19zoé/2019"
N OFFICE.ORDER

Sub: Regarding reservation of buffer zone to the Tanks
And Rajakaluves while issuing License, Prchmmarv
Certificate and Possession Certificate for construction

- of building in the ambit of Palike.

Ref. 1) Order dated 05-03-2019 passed by the Hon’ble
Supreme Court in Civil Appeal No. 5016/2017,
4923-4924/2017 and other connécted Civil Appeals.

2) Order dated 04-05-2017 passed to the Original Suit -
No. 222/2014 of the Hon’ble Natlonal Green Tribunal -

- Bench.
Aok o o ok

* The General Condition and direction No. (1).in the order duted D4-
05-2016 of Original Suit No. 222/2014 by the Hon’ble National Green
Tribunal and the Civil Appeal No. 4923-4924/2017 and other connected
Civil Appeals have been questioned before the Hon'ble bupleme Court in
the Civil Appeal No. 5016/2016.. The relevant portion of “the order dited
05-03-2019 passed by the. Hon’ble’ Suplemc Court in the said Civil
Appeals, is as hereunder. - |

“62. In the light-of the above chscusslon we pass the 1ollnwuu,
order.
(i)  Civil Appeat No. 5016 of 2016 and Civil Appcal Nos. 8002-
8003 of 2016 ﬂled by the appellants/lespondmt nos. 9 and
10 are hereby dismissed. The impugned judgment and order
in so far as appellants/respondent Nos 9 and 10 are
concerned is sustained, :

(i) All the other appeals are hereby allowed and the
diction/condition No. (1) in the order dated 4.5201bis
hereby * set aside except the dllLCthl’l ms‘uud agamst
respondcnt Nos. 9 and 10",

The General Londltlons or duec,tlons at Sl No. I, the buffer /()ne '
prescribed in the Rules for I‘dnk and Rajakaluvus of the NGT Order to




the O ginal Suit No. 32212014 (Forward Foundation & Ors. Vs, State of
Kax nataka & Ors) daled 04 05- 20 16, havc been re-fixed and ordered.
\ ¥
SN As per the, order dated 05-03-2019 issued by the Hon’ble Supreme
& Court in Civil Appeal No. 5016/2016 and other Civil Appeals, the buffer
N Zone prescribed to- the tanks and Rajakaluves by the National Green
~ Tribunal has been set aside. Therefore, the approval for the plan to be
gr anted as per the buffer zone pre%cnbed to the Tanks and Rajakaluveys
- as per the Master Plan 2015

-

Therefore,- in fu‘tu'r'c yvhile issuing the License for construction of
building in the ambit of Palike and the approval for the revised plan for
the buildings already granted, Preliminary and Possession Certificates, it

0 . is instructed to verify and issu¢ necessary License/ Preliminary
‘ Cetlificate / Possession Certificate as per the buffer zong prescribed for
the tanks and Rajakaluves (Primary, Secondary and Territory category) in

the existing Rules. |

[lnleuu,

Government:letter No. NaAaE 5 >6 BemBhuSwa
2017, dated 16-03-2019. .

. Sd/-

| -Commissioner,
.. Bruhat Bengaluru Mahanagara Palike.

Copy for mfmmahon and suitable action:
1) The Spec1al Commlssmner (Projects).
2) The Addl. Commissioner (Administration).
3) The Special Commissioner (Finance).
4) Head Office Legal Cell.
5) The Addl./ Joint Commissioner (East Zone)/ West Zone/ South
Zone/ Mahadevapura Zone/ Yalahanka Zone/ Dasarahalli Zone/
- Bommanahalli Zone/ Rajarajeshwari Zone.
- 6) The Engineer-in-Chief. -
-7) Addl Director (Town Planning).
&) The Chief Engineer (Lake) SWD/ Road Infrastructure.
- 9) The Chief Engineer (East Zone)/ West Zone/ South Zone/
 Mahadevapura Zone/ Yalahanka Zone/ Dasarahalli Zone/
Bommanahalli Zone/ Rajarajeshwari Zone.

'10) The Joint Director.(Town Planning) / North /South/ Squad.

1) The Joint Commissioner (Revenue).

[2) The Asst. Director (Town Planning) (East Zone)/ West Zone/ South
7Zone/ Mahadevapura Zone/ Yalahanka Zone/ Dasarahalli Zone/
Bommanahalli Zone/ Rajarajeshwari Zone.

-~ 13) All Zonal Sub-divisional AEEs
14) 1T Advisor to publlsh in t]m websile.
, 1 ) Qtfice Lopy
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Part- U Bcngaluru, chne.sda_;. Januan/ 20,2016 {Pu.shya 30 Shalka Varsha 1937} No. 123

FQRES nCOLOGY & EN‘WRONMDN? SI;CRETARIA'I‘ ,

©© “NOTIFICATION ~ +. . '
No. FEE 816 DPC 2015, Bengaluru, dnted 19 01.2016 :
‘Whereas, T‘mks/Lake* both'in Urhan and rural areas were °cwihg as source .ol dnnkmz,
water to” people, ammals ‘and birds and hélped ‘in increasing the fertility of the lands through
contr ollmg soil erosion which ih'tiirm enhianced the sgricuitural producuon Tanks served as habitat
for mquatic'! fauna bonftmg, 7 fish producnon and rnost mporlanﬂ} increasing the g bround wwater table.
Lakes - are -considered as lung spaces of cities' and help “moderate | vagaries of climate and
maintenance of ambient temperatures, Construction activities, destﬂ,ct)on,uf tanks and \xct.hn.z

systems hiave added to the deterioration of urban environment, - .

’ - “Whereas, uﬂtauon pouunon, cncroachmcnt of Raja ]\.Il]l.l\'(.u\, constr LlCl on of apar lmr.nt and
entry of UﬂU’Cat“d qewa{,'* inta ‘the tanks, have resulted in deterioration to tie lc'vd of hyper
Lmropln ation slaLL i many Tanks / Lakes'in th urban areas, The services that the wanks we
rendering earlier are vanished in Bengaluru and other urban arcas.-Such  tanks. lakes are
contrarily posing threat in many ways and causing environment and health hazards.

' thn.;h, ‘the, foams ‘and ignition phenomepa observed in the Bellmq\ur Amati Lake and
Varthur Lake in Bcngaluru in the recent past are the manilestations of severity of the prablem,

Whereas, the inspection and monitoring by the Central Pollution Control Board and the
Karnataka Statc Pollution. Control Board reveals that the follomng are the chief causes for
deterioration: ofwater quahty in the said lakes. . ° - '

1, lncrc'xvmb dis clnrge of untreated waslewaler- contalning absormal  qua nmy ol organic
matter, phosphorys, oil & grease, chemicals from detergents & cléaners etc. over o Lmt
period and its setﬂement as sediment,

Ol and g,rmse from industrial activity, sewage and ga_rbag,c hav ¢ accumulated in sewer }incs;
- and in some part.» of La.l\c. Due to heavy rains, the oil & grease accurnulated in the sewes

Aings and. storm water dr‘.ms etc, have been flushed to the surface of the lake.

: threaa, the. St’xln Govenunent in exereise o“phu ers conferred under 18 (1) {by of the Wal
(Prevention and Contrul of Pallu.hon) Act 1974 have issued direction to the Karnatuka State Pollu*m.:

1

Contro) nohrd vide the Notification No, FEE ?2 I“PC 9009 (P-1), dated: 04.05.2010 to exempt the

cs.:denmxl und commercial ronmucmm of less than 20,000 Squcxrc meter-Luih up arew from the
consent mechanism within ‘thr. sewered-arens whertin permission from Bangalors Water Supply and
Sewerage B oard (BW S&54H)/ BIEME/ t»mmcxpahtw' / Cotporations i 15 obtnn.md to discharge sewngs
in sewer lines and eharges-paid 1w these authoritics, '
Whereas, the Central I‘n]lutwn Control Heard Vide NuA 19014/41/ ())Ca MON/1242,
dated:22.03.2015 have under section 18 (1} (b} of the Water (Prevention and Control of Pollution) Act
1974 directed the ](arnata.l\a State Pollution Control Board to engure that all apartments with move
than 50 units shall treat sewage in their own STPs and reuse the treated sewage within'its premiscs.,
Whereas, the Karnataka State.Pollution Control Board has a mandate to (*um*)lJ witl the
directions jssued by the Central Pollution Control Board under Scct:on 18 (1} (b) of Lhc’ Waler
(Prevention and Control of Pollution) Act,. 1974, y
Whereas, the Karnataka State Pollution Contrul Board vide latter
No. PCB/CNP/IO/GLN/]S/"?? dated:13.10.2015 have submitted the proposal (o the Government
for issue of direction under Section § of the Environment (Pratccuon] Act, 1986 to the concerned

ANNEXVURE
2068

-




-9

A t'mrlts i.e

¢ reusc the same within their premises. :

Imnh:m,x Pcwl)pmrnt Authority {BDA) and Brubath Beny,
P {350P) Lo insist for installation of 8TPs in Residential Apartments w ith 54
glrienped lu" of existence of sewer line and for trmuncnt of sewage to urban reuse standards and (o -

2209

AT :'-iw‘sa‘mgaru
Funils and ahinve

>,

- Whereas, it is opined that c*labhslnncnt of sewage trcat,mcm plants in Groyp Houumc’
Projucts, Commercial Establishments and such other Ins muhons help in prevention of pollution of
water bodies apart from reducing the fresh water dcmand m such cstab 1shmcnts as nngﬂcrc is

hcmhhortagc of fresh water s Hpply by BWSE&SB. -

, \‘. - Wherelore,-in order to ensure. treatment of .:C\V'lgc gencratcd m thc Grouu Housuw Pro;ccts

Qmmcrcl.ﬂ Eutabh..hmt.ms and such other Inatitutions and to ensure reyuse of trcated water for

\

\ xgon potable purposes apart from ensuring ‘prevention of pollution of Jakes ond other wWater bodies,

"'-§vc State Government hereby issue direction. under section S of the Environment (Protection) Act,
986 in exercisc of the powers delegated to the State Government vide Notification No.8.0.152 (E),

dated: 10.02.1948 {o thc Authonncr lmlcd in thc Tablc 1 bo]ow as mentioned ngainst cach of such

autlmrmcv

Talglc 1

Designation of the Authonty issucd

sl | : !

No with the dircction under scetion 5 of Dx:cchon ind:r stichﬂzc‘z o{ginﬁuronncnt
T anronx_qcnt (Protcz_*bon) Act 1986 ( rorget lop) Act, 198

i1 The Commissioner, Bruhaih Bmg'ﬂum a '

Mahanagara Palike '_'(BBMP) N R. Squ'm.,'

Bertr'aluru 560002.

TThe T

Cmmmsmom.'r

, Banmlorc
Devela pmcnt Authority

(BDA),

T.Chowgalal Rdad, S na Park We'n'

IJvnmlum - 560020.

| under the Water (Prevention and Control of

The . Commissioner, t.he

Metropolitan Region Devclopment

Authority {BMRDA), No.1, Ali Askar Road,

Benpaluru=-360052,

-Bangzﬂbrc

The Commigsioner of all  the

Cerporations in the Statg :

.‘ahall approvc plan 1'01 con.,trucuon of
bulldmga -and. dcvclopmcnt of Jayout in

espect of activities listed in, Tdbln -2.0f Ahis
nc)nﬁcmmn only after production ‘of - copy of
Consent_for Ebmbh..hmcnt [CFE) | desued

Pollution) Act, 1974 by .the Karnataka State.
Pollution Control ‘Board for establishment of
sewage - trc...tmcnt plant of appropnatc,
cap.icm' '

[S2%3

"6, | biectar

The Chairman, Bangalore Water Supply
anZ -uc,\l.c‘mz,c Board: (BWSSB} C"mcx)
Bhavarn, Bengnlum aOOOOS

roaf Munlcip:nl Administration,
VV.Main  Tower, IDr. B.R.Ambedkar
Veedhi, Bengaluru-560001. - - - -

[ Shall ensure that the urban Jocal bedies i the

'{ approve plan for constriction’of bmldmgrs and
E dc.ve]npment of layout in Tespect of activities
‘| listed in Table-2
.p*cducuon
-| Bstablishment (Cl‘u) is
(Prcvcntlcn ‘and “Control of Pollubon) Act,”

Shall provide water connection to the activities
covered under this :d.wct*c.l in Table-2 only
after production of -copy of Consent for
Establishment (CFE) issued under the Water
(Prevention and Control of Pollution) Act,
1974 by the Karhataka State - Poliu tion
Contrgl anrd for establis hment” of sewage
| treatment glmt of qppsoprntc: chpacity.

State coming under the: junsdzction ‘of DMA

01’ this notification. onh ._Itcr'
copy “of Consent ~ for
sued under the Wdtu

‘of

1974 by the harnatalca State “Pollution”
Contro) Board for cstablishment of sewage
treatment phnt of approynatc capacxtv

-2

The Managing Direetpr, Karnatoka Urban

Water Supply &nd Sewerage Board, No.6,
JalaBhavan 1% Stage, 1% Phase, BTM
Layout,’ ﬂanncrgha.tta Roud Bengalury -
560029

Control Board for establishment of sewage

Shall .provide - water connection to the’
actwmes covered under this direction in Table
-2, only after production of copy of Consent
for Establishment {CFE) issued under the
Water (Prevention and Control of Pollution)
Act, 1974 Ly the Karnataka State Pallution

tlj_t:atxncnt plant of appropnatc _cgpacxw

.
5
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. - P,

Direction under section 5 of Environment !

Ces o1 | "Designation of the Authoerity issued
. ]

1. o .
. ; with the direction under scetion § of Protection) Act, 1986
“ove L. | No anxronment (Pmtccmon) Act 19% e ,(. Tote . ) i Q,Z—Jgp
Lo 8. | The ’“Director; . Town --I’lélln{rig, M:$ | Shall approvc"-p’lan for construction of
: * " |Building, Bengaluru. " . | buildings and" development of ‘loyout in
! S | respect of activitles listed in Table -2 of this;

S - .7 notification only after production of copy of
_ o _ Conscnt for’ Establishment (CFE) issuea
L R A T ; under the Watcr (Prevcnmm and Contrdl of

.8 I’ollutxon) Act, 1974. by the l\nmataka State
N Dolluhon Contral Board for Lstabhshment of |

, R & , Se\\agc trcatmcnt plant or appropm.te 1
A e , capacity. '

9. | CEO & Exccﬁtivé”Mémbcr, Kamataka | Shall ‘a_ppro'vc | plan fo~ construction - of
Indusirial - Arcas ,I.)l_avclpp_mc_:m Board buildings nm,l dcvelopmcm of layout in

(Kiapm), - ... . : . | respect of activities listed in Table-2 of this
Mo, 49, Eﬂut ng, Idxnnua Bhavan, Race ﬂOtJﬁcﬂthﬂ either for their own use or for the
Coum Road Bama]ore 550001 ‘ " occupiers  only after praduction of .copy of
S L U S : o Congent for - Betablishment (CFE) lssued

[T o ' o 4

o | under. the Water (Pravention and Contre) of
o Pollution) Act, 1974 by the Karnataka State |
Pol‘uuon Control Board for establishment of
ewage treatment plan:  of appropriate

| capa’city )

10. |The .Managing Director, BESCOM, | Shall provadr* permancm noWer connection 10
CESCOM, GESCOM, MESCOM and |.the activities covered under this direction at
HESCOM, . . Table-2, onl_y'aftcr - _production el cgpt_‘_(“n
) Consent for Establishrent [f FE) issued
under LnL \”atu- (I’rucm{m 'N\(z Comrol 5
Poll umm) Act, 1974 by the Karnalake State
- , : Pollutian Control’ Bomd for es t'a'l)]i*:hrﬂenf of
. sewage * treatment plant of aprxopxmtz.
‘ capacity, However, this dizection shall not he
: . ‘ : . made applicable for temparary connection
provided: for construction phase,

11, | The .Mc_mb&_zr Secretary, .Kamétaka State Qh‘-n mcludn the ac*zv;uru covered undcx tm 1
Pollution Contro! Board, No. 49, Parisasra | direction under the consent mechanism in

Bhavana, Church Street, Bengaluru, accordanice’ with the provisions. of the Water
. e . (Prevention and Contrc! of Pollution) Act,

1974 ‘micl the: Rules made thereunder and
shall ensure that such uctivities listed in
Table:2 - alsa . are established - along with
sewage “treatment  pland of appropriae |
capacity and mechanism for reuse of trested
water 1 put in place as mrcc(ul by CPCL.

Such acuwm*.s shall be issued with GFE /
‘ CrO following thcldur procedure of th after
! . . ' vnsurmr’ puzm“sxbmb' of such actmly
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o ‘ : ,.wu
(!m'clmn issued under thiy Motification i cnlvmn 3.0l the above ’I'abk. J saali im. ul‘.r.(.&'.‘ '
l e frr the activities Ix..u\d in the Table-2 below: o N
e Trble ~ 2 ' ' .
Sl j ' /\ctivitic thot need to install Sewerage Treatment Pl:'.nts {STP) compulsnrﬂ; ﬂnfi
o, b - ensure teuse of treated water o

il ] All the re=.idcmhl Graup Houg: §ing ijvctf / Apdlimcma WHI 20 Units and. above or ]mma

| o ntal built u_p area of 2,000 square meter including bascment shall install STP.

s‘Q_,s-(‘ommcrml constructions Projects (Commercials Complexes, office, 1T related activities

LoNele J with total built up area of ,000 Sguxrc meter and above shall install STF, .

i} fducational Institutions with or without Hastel facility having total built up area of 5,000
S Squire meter and above ghall -install STP. _

- F«') | Townships and Arva Deyclopment pIO_]PL.t.\ with an area of 10 acres and. abovc shall install
, STP. -

© |+ This direction will comie to clTu;t fmm Uzc date of its pubhcanon in the Government Gazette,

The “direction isaued 16 the Karnataka State Pollution Control Board vide Govemmem
Nonﬁdmlon No. FEIE 22 BPRC q009 (P-1), datcd 04,08.2010 stands withdrawn,
- By Qrder &. in thc Namc of thc Governor of Rarnatakn

ANDANAYYA NMATHAD
Under Secretary to Government
{Ecology & Environment)
Farest, Ecology & Envnronmont Dept.,

wiEeeo dugiwenat, owr Sid W0, deddsth. (aB) 100 HooEd).




